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Corem : Hon'ble lMr P H Trivedi .. Vice Chairman

Hon'ble lir P & Joshi .o Judicial HMerber

17/2/1987
Heard learned advocate Mr, Padhya for the
applicant. leither the respondent Mr Chiranjilal
nor his advocate appear. The impugned order enclcsed 6
at deted 7th February, 1987 is only postinc the
petitioner Shri H 8 Parhar after his treining from
katlam to “ajkot and on the face of it it is not his
transfer from Ratlam to -«ajkot. The respondent Shri
" N Chiré}ilal hed in another cese come up to the Tribuneal
and ﬁis transfer-orders hove been qgmashed. This is
an application directly challangew) the posting of lir.
A&, Chiranjilal at liehsana. The applicetion Wee@Fece hos
g . ho merit spf there. is no difficulty in implimenting
the orders of posting the =pplicant at Rajkot after

4" his trainig:s at Raﬁaam. Applicetion therefore dismissed.
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